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though that we will request the resident of 
tha bcality that they can have the post box 
avdlable on the first floor or on the ground 
fbor M where the whole mail could be 
d a d .  This is one of the suggestions 
w h i i  m e s  from various forums as a food 
for thought and we are d i s i n g  it. We 
have not tdte my decision on that line but 
Z is one of the suggestions to improve the 
sewice. 

We have also taken a decision- I forgot 
to mention during the earlier question- to 
start and award for the best postman of the 
quarter at the Division level. not at the by 
Cirde level. We can select the best postman 
out of. say. 1.000 postmen or 1,500 postmen 
and give some incentive to him so that he 
woks better and there is a competition in the 
Department to improve the sewice. 

SHRI MOHANLAL JHIKRAM: Mr. 
~ p e s r .  Sir. earlier a bogre of the Railway 
Mail Service used to be attached to the 
passenger trams with a letter box in 11. This 
arrangement was very convenient for the 
people. But now that arrangement has been 
done away with. Would the hon. Minister be 
pleasad to state the reason for discontmuing 
the Raitway mail Service? 

SHRI W E S H  PILOT: That has not 
been abolished completely. Earlier the proc- 
ess a4 sorting mail used to take phce In the 
train itsel. Now a change has been intro- 
duced in this system. Sorting work is done 
first and the sorted adides are packed in the 
bogii in order to carry those d~rectly to the 
destination. H the hon. Member requires 
details regarding this, he should put a sepa- 
rate question. 3 t 

SHRl WENDRA AGNIHOTRI: The 
hon.&kter has made provision for open- 
ing Post Office at every kilometre in hill 
areas. The same geographical conditions 
exist in plateau areasof Bundekhand region 
h Uttar Pradesh and Madhya Pradesh. 
Topography. living condiiions and means of 
COmmJftiCatiOn in this regbn ere the same 

as in hill areas. Wffl the hon. Miistar be 
pleased to state whether the aiferion hid 
down tor hilly areas will be followed in the 
case of the pbteau areas of Bundekhand 
also? ... (Intempfbm) 

SHRI RAlESH PILOT: We do nd have 
objection to this 1 the geographical condi- 
tions are the same. We shall aonsider their 
case under the existing guidelineb. 

[EngW "L i 

SHRlMATl W I N 1  BHAlTACHAR- -. -* 

AYA: Sir. there is a need for extension of' 
S;erGices rather than upgrading them. Fkst of 
all. I would like to know whether ad present 
there is any order against the opening of 
Extra-Departmental post o f f i i  in v e r y t h i  
populated urban areas. 

H there is I would like to know from the 
Government whether they can sanction 
departmental subpost & i s  al pbces 
where the departmental post offices cannot 
ensure delivery. particularly at places where 
the pressure of growing population warrants 
it. The subpost offices can serve the pur- 
pose which the departmental post dice 
cannot do. 

SHRl W E S H  PILOT: Sir. I have aC 
ready said that there are some guidelines to 
open these post offices. &post M i  and 
extra departmental post M i .  But these 
are the guidelines only. There is d i n g  
that-akght. there is a guideline and nothing 
could go one centimetre this side or that 
side. This is basically to the service of the 
citiien. Wherever the hon. Member feek 
that this service is required in this form. the 
Department is prepared to open a post affice 
in this category. 

[ T ~ t n s h w  3 - 3 3  > 

'694. SHRl RAMESHWAR PATW)AR: 
win the w*orrmnnE--AFFAlW- be- - 
pleased to sWe: 
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(a) the progress made In identilying the 
hdgnem after implenrentation d the As- 
SIM~ Acuud 1985; 

@) the number d such foreign natianals 
whohawbwndeportedsofarasperthe 

(c) the steps taken and pmgress made 
so fm in inplementing ather dauses of the 
&ud Ckowirefencing etc? 

THE MINISTER OF STATE IN THE 
MlNlSTRYOFPARLWhENTARY AFFAIRS 
AND MWlSTER OF STATE IN THE MINIS- 
TRY OF HOME ATrAERS (SHRI UM. 
JMXW): (a) b (c). A Stcdement is laid on the 
Table d the Hause. 

STATEMENT 

(a) and @). As on 31.5.1991 

(i) the number d persons detected 
under the Foreigners (Trbunal) 
Order. 1964-1 5.659. 

(ii) the number of persons declared as 
itlegal migrants under the MOT 
Act. 1983-7.606. 

(iii) out d those declared as i)legal 
migrants, the number of persons 
expelled-71 6. 

(c): The Central Government have taken 
all the steps on their part in pursuance of the 
Assam Accord. The progress of some of the 
important items is given bebw:- 

(i) Land acquSai lor 133.55 km. of road 

(ii) EMh work & adverts tor 113.10 km. of road 

The Citizenship A d  has b e y  
amended in t m  of the Assam 
Aocord. 

The IMDT Act, 1983 has been 
amended in amsrrltation with the 
Gavemment d Asam to remove 
Uw dlfiadtiss exprosed regard- 
ing its u q h m m t i i .  

To proiect presmm and promote 
the aRural social and 
& d t y  and heritage d the Assa- 
mese people a cuttwal complex 
'Srimanta Shankaradev Kala 
Kdretra'haa been apprwed. 

Far~eawrornicdevebpment 
dhsam*theSevenUIPbnwtlay 
rrasrteppedupandalmosttho 
wrlie daxt th  was made avail- 
r # . r r ~ ~ .  

A number of important Projects 
identifd by the Planning Commis- 
sions have been taken up for speed 
implementation. A Committee was 
set up under the Chairmanship of 
Shri L.C. Jain, Member. Planning 
Commission whose recommenda- 
tions would be kept in vkw while 
finalising the Plans of the State 
Government and the Central Gclv- 
mment Departments. 

The Stale of Assam which already 
enjoyed the status of 'special caW- 
gory'-would now be given assis- 
tance on the pettern d 9094 granl 
and 10% ban. 

A padcage for the revival of Ash& 
Paper Mills has been sanctioned 
torwhichagrentdRs.67.08~?~01 
has been approved out d whM a 
sum of b. 10.69 aortas has 4- 
ready been released lo the State. 
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Agrant of Rs. 2.40crores has been 
released for the revival of the amp- 
erative Jute Mill and the Mill has 
been revived. 

The cases of disciplinary adion 
against Central employees have 
been reviewed with sympathy. 

Exgratia payment has been made 
to the next of kin of those who were 
killed in the course of agaation @ 
Rs.50001- per person and the en- 
tire amount has been given by the 
CentralGovernment asgrant to the 
State Government. 

The upper age limit was relaxed for 
a period of 5 years by the Central 
Government for Central employ- 
ment in case of candidates from 
Assam. 

An Oil Refinery to be set up in 
Assam has been approved. 

An Indian Institute 
(IK) to be set up 
been approved. 

[ Translarion] 

SHRl RAMESHEWAR 

of Technology 
in Assam has 

PATIDAR: Mr. 
Speaker, Sir, Assam Accord was signed in 
1985. The hon. Minister in his reply has 
stated that 15,659 person have been de- 
tected as foreigners under the Tribunal Order 
of 1964. So far as I know, one of the condi- 
tions under Sub clause 4 of clause 5 of the 
Assam Accord was that names of the per- 
sons sodetected would be removedirom the 
eWoral-rolls for 10 years. Now that the 
people have been deteded, I would like to 

[English] 

SHRl M.M. JACOB: Sir, the hon. Mem- 
ber has referred to two clauses in the Assam 
Accord where the names were deleted from 
the electoral list. After the completion of this 
process, enumeration was conducted re- 
cently and elections were held in 199: based 
on that enumeration. 

[ Translation] 

SHRl RAMESHWAR PATIDAR: Mr. 
Speaker, Sir, the hon. Minister has also 
replied that under the I.M.D.T. Act of 1983, 
7606 persons were detected as illegal mi- 
grants and out of those only 716 persons 
were deported. I would like to know the 
reasons why only 700 persons out of thou- 
sands weredeproted during the last 6 years, 
why not all of them were deported? In fact 
lakhs of infiltrators have entered Assam bvt 
the Government could detect only few thou- 
sands. Further I wouM like to know whether 
the Government would differentiate between 
the refugees and the infiltrators? I have 
come to know that many of the Chakma 
Adivasis and other Hindus have been cam- 
pelled to leave Bangla Desh. They have 
taken refugee in Assam. Hence they must be 
treated as refugees and not infiltrators and 
they must not be deported. 

[English] 

SHRl M.M. JACOB: Though the num- 
ber of people who were detected is more 
than the number of people who were ex- 
pelled, the exact number of persons who are 
still there in Assam is not known as they are 
not traceable, according to the information 
available here. That is the reason why they 
are not able to expel. They may be hiding 
somewhere, even outside Assam. Nobody 
knows it. They are not detected. 

know from the hon. Ministet whether their 74 
names have been deleted from the elec- SHRl SHARAD DIGHE; Sir, for the 
braholls. If not, what are the reasons there- economic devebpment of Assam, certain 
for? At the same time, I would like to know economic proposals were agreed upon. The 
whether such persons had participated in hon. Minister has stated that as far as the o l  
the last general elections? If so, won't such refinery is concerned, it has been approved. 
electiwc be declared null and void? Similarly an Indian Institute of Technology 
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was also approved. May I know why the work 
has not acfuatiy been commenced? Mere 
appmfal is not sufficient, as far as Assam is 
coll~~rned. What are the irritants and ob- 
stades that are coming up in not actuaity 
starting this work? 

SHRl UM. JACOB: Sir, the hon. Mem- 
ber has mentioned two points which are very 
important The 1.I.T was approved by the 
Central Government. But the location has to 
be determined in consultation with the State 
Government and the State Government has 
to find out where it has to be located. They 
have gat a conflict about the area where it 
hasm be located. That is the reason why the 
delay is caused in the actual implementation 
of the IIT. ( Intmions).  Land has to be 
bcated. Then only we will be aMe to proceed 
furttter. It has to be acquired. So location has 
to bedetermined bythemthen acquisition of 
land and so on and so forth. 

Regarding the oil refinery. the pattern of 
the oil refinery, who is to chair it and so on, all 
these detaik will have to be worked out. That 
is why it not been forthcoming as to how it 
can be implemented so far. 

SHRl SURYA NARAYAN YADAV: Mr. 
*-r, sir; i ) l r b ~ ~ w & l d l a ~ e " i i ,  tell 
the hon. Home Miister that a large number 
of refugees have entered Kishanganj. 
Pumea. Saharsa and Madhepura of Bihar, 
which are aH border areas d u r i i  the last 5- 
7 years. The Government of India has done 
nothing so far for their rehabilitation. 

SHRl M.M. JACOB: Sir. the question is 
on the Assarn accord. 

MR. SPEAKER: Yes, this is relating to 
Assam. 

k. -1  
SHRl ATAL BlHARl VAIAPAYEE: Sir, 

w t i i  IW of il~egd m;ii;Snts "mtinuc to 
stay in Assam. a systematic effort is b e i i  
made b expel Mian citizens who have gone 

there or are staying there for centuries; they 
have been expelled from Assam through 
violent tenorist methods. May I knowwhether 
the Minister is in a position to assure the 
House that these activities will be bmught 
under check and not a single lndi citizen 
will be allowed to be expafled from Assam? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Sir. the Government 
does not have such information, but il the 
hon. Member has any such information, he 
will kindly pass it on and we will definitely 
take necessary action in the 
matter ...... .(lntemplions). 

SHRl ATAL BlHARl VAJPAYEE: Sir. 
only yesterday we met the Home Miister. 
The Chief Minister of Rajasthan was also 
there and he brought b the notice of the 
Home Minister how the business commu- 
nity, particularly those who have come from 
Rajasthan, are being harassed. money is 
being extorted from them and the Govern- 
ment is helpless. Does he require notice for 
this? 

SHRl S.B. CHAVAN: Sir, these are- 
different matters. One is about the methods 
of ULFA. They are extorting money from 
those who are moneyed people. 

SHRl ANNA JOSHI: What is he taking. 
Sir? ....( lnte~t ions).  

SHRl S.B. CHAVAN: Please try to 
understand. About those who are Indian 
citizens, there is no questi- of driving them 
away from Assam. In fact, by saying 'expel- 
ling them out of Assam' if the hon. Member 
wants lo say that they are going to other 
States, it is a different matter. but they have 
been driven out of the country is totally a 
different matter. I don't think 
that ...( lnte~(9tions). 

SOME HON. MEMBERS: Out d AS- 
Sam. 

SHRl S.B. CHAVAN: So far as ULFA 
activities are concerned, becau80 d the 
atrocities committed by ULFA adivities il 



some d the people were to leave Assam. il 
is a dierent matter. but we are trying to give 
them protection to the extent possible, sir. 
7 q  

SHRl CHCrrA BASU:_Sir. il is dear 
from me reply that about 24,000 have been 
departed as illegal migrants. May I know 
from the hon. Minister what are the number 
of cases still pending before the Tribunal 
under Foreigners(Trhnal) Order and IMDT 
Ad? I would like to know what are the num- 
ber d cases still pending and whether il k 
also a fad that a large number of cases have 
been installed before the Tribunal in wrorrg 
way. in a motivated way. in order to deprive 
lndi citizens belonging to the linguistic 
minoriiies and religious minorities of their 
rights. What is the exad number and how 
does the Government propose to dispose 
them of? 

SHRI M.M. JACOB: Sir. the number of 
cases referred to Foreigners Tribunal is 
33.01 8. number of cases disposed of by the 
Tribunal Is 17,109. number of persons de- 
tected as foreigners is 15,659, number of 
persons registered is 3,692 and the number 
of persons awaiting registration is 1 1.697. 
This is the statistics about it. 

Then. up10 31.5.1991. the number of 
cases disposed by the Tribunal is 7.517, 
number oi persons declared as illegal mi- 
grants is 7.606 and the nun;ber of persons 
expelled is 716. 2 

SHRl KABINDRA PURKAYASTH: Mr. 
s p e & ~ ~ ~ ~ e s 5 9 t s m i i  only 
about 36.44 kms. of fencing had been com- 
pleted wt of the whole border. The fencing 
work is going on two or three kimetres 
awayfrom the border. Thaother thing is, just 
on the border side. outside the fencing hun- 
dreds of families are residing for a bng time. 
IwouM like to knowwhether theGovernment 
has made any arrangement for bringing them 
inside and settle them. 

Then. a package programme under the 
Assam h r d  was made for the revival of 
A s M  Paper Mills and an amount of Rs.67.08 
aores had been sanctioned for that work. 

Now, I mwld like to know from the hon. 
Minlster whether any such approval had 
been aamdd in resped of Chargola Sugar 
Mills which had been closed for several 
yeam and where empbyees are harassed. 

SHRI M.M. JACOB: Sir. Bs far as the 
first part of the question regarding fencing is 
concerned. it is true that the number of 
kilometres mentioned by the hon. Member is 
given in the answer. But the work is being 
done by lhe PWD d the Assam Government 
and the progress had to be watched by the 
State Government. If there is anything that 
wecan do from our side, we are only too glad 
to do it. Regarding the second part of the 
question about Ashok Paper Milk, the Gov- 
ernment had akeady sandioned money and 
had already paid an amount ot Rs.10.69 
crores. but the running of the mill is a differ- 
ent matter and the Mill has got its own 
internal problems including the labour prob- 
lem. They have a lot of labour force there and 
they are not able to run the Mill. So, athrough 
investigation by the Assam Government is 
necessary to make it really workable. Re- 
garding the Cooperative jute Milk, whatever 
was assured by the Government of India had 
been done as per the Accord. 

Deaths of Jawans of Para-MiIElty 
Forces in Harness - .  

'695. PROF. RASA- S1rll.M RAWAT: 
WiU the hnister of HOME AFFAIRS be 
pleased to state: 

(a) the wmber of jawans of C.R.P.F.. 
B.S.F. and other paramilitary Forces killed 
while discharging their duty during the last 
three years; year-wise; 

(b) the details of the facilities and inem- 
tives being provide to the families d tfrose 
jawans; 

(c) the details of the schemes being 
implemented for their welfare and the amount 
spent thereon during the said period; year- 
wise; and 


